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Order dated : 15.,12.05

Applicant, & Junior Clerk, has bzen eéntrusted
with higher responsibilities of a vacant post of
Senior Clerk. By making successive representations,
he hias prayed to treat him to be continuing in the
higher post of Sre Clerk on ad hoc basis. His
fepresentations are stated to be still pending with
the authorities.

In the aforesaid premises, this Original
Application is disposed of with direction to the
Respondents to give due considerition to the
representations of the Applicant anmd give him

necessary relief/‘ as due and admissible under the Hﬁ
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rules/\within a period of 60 days from the date of
receipt of a copy of this order.

. Send copies of this order to the Responients,
along with copies of this Qriginal Application. A
free copy of this order be also sent to the
Applicant in the address given in the Qriginal
Application. _

Free copies of this order be @lso handed
o&er to Mr. B.S..'I‘ripathy, Li. Counsel appearing
for the Applicant and to Mre. R.C.Rath, Li. S*;andimg

Counsel for the Railways: on whom a copy of this
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D.A, had already been served,




